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(d) whether there is any reason to 
~s  that the transport plan. 
brought the anti-tank missile. to help 
release the pressure on Pak. torces? 

'lbe l\IInister of Defence (Shrj Y. B. 
Chavan): (a) Government have no 
report about 'the use ot this weapon 
in the Laihore Sector prior to the 
15th September. 1965, on which day 
the American transport planes landed 
0"11 IJahor€' for evacuation of American 

~. 

(b) Government hove no informa-
1ion. 

(c) No, Sir. 

(d) No evidence has come to light 
which may suggest that the planes 
'were used for bringing in anti-tank 
missiles. 

F.](eeutioD of American Prisoners-or-
War 

·5%1. Shrl narl Vishnu Kamath: 
Will the Minister of External Alralrs 
be pleased to st.te: 

(a) whether the South Vietnam 
Government recently lodged a protest 
with the International Control Com-
mission in Vietnam against the alleg-
.~  execution of American prisoners-
of-war by the Vietcong: 

(b) whether the said execution did 
in fact take place; 

(c) it so. the reaction of the I.C.C. to 
11le execution. of prisoners-of-war as 
well as to thr South Vietnam Govern-
nlcnt's protest; and 

.(d) what further action, if any. has 
been token in the matter! 

'lb. Deputy ~. in tho Mlnl8-
try 01 External Affairs (Shrl Dlneah 
~ ~  (a) Yes. Sir. 

t b) It may be ~s  that the 
alleged ~  took place L'I it 

~ announcC'd over t.he radio and in 
1he press. 

(e) and (d). Thp International 
Commissjon has not yet announced 
it .. decision on the South Vietnamese 

Government's request. In the nonnJI 
course, the decisions of the Inter-
national Control Commission are 
communicated to the Co-Chairmen ia 
its periodical reports. 

'1.1 ~~ it 'lfA'11'fII' 

"'522- ~ ~ fqRt 
"I IUl"m!fh ~  

-itll ..... "m : 

~  

'!lfI C ~  ~ ~ ~  '1ft 
'PfT m flit: 

~  '!lfI 'rfi 'l'TfiI;P'(r.f it ~ 
~ ~~ ~  

~  ~ ~  '1"Tfit;m'f ~ fom-
~ it ~  ~  it m'f lfitTT t 
W 

('I) 'If>:" ~  <'I'T ;m q7 ~  ~ 

'I'fT ~  

iifu";-'II"1If "lit (-it •• " ~  

~  ~ ~ ~ ~ f:;r;m ~ m 
. ~ ~ ~  

. ~ W q1!;rn:;rr ry;H I 

(,,) :;ft, 'f1fr I 

(IT) 1f7'f 'fit ~ 

Gurantee against Nuclear Threat 

"523. Sbrlmatl Tarkeabwari SInIaa: 
Shrl "-rlsh Chandra Mathur: 
SbrI D. C. Sharma: 
SIIr1 B. S. Pandey: 
IIbrl BaJHh .. ar Patel: 

Will the Minist.r of External Alral ... 
be pleas('d to stale: 

(.) whether he has taken note of 
repeAtedly publlci'£"d U.S. nnd U;K. 
thinking and re-thlnking for proVld-
ing a guarantee to India against 
nuclear threat and blackmail by tboe:e 
that have atomic weapons; 
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(b) what is the nature of these pro-
posals; and 

(c) Government'5 reaction in the 
matter? 

The Minister of External Affairs 
(Shri Swaran Singh): (a) to (c). 
Government have seen reports of var-
ious statements attributed to repre-
sentatives of the U. S. and U. K.. 
Governments regarding the need to 
aSSaure the security of non-nuclear 
powers in order to check the spread 
of nuclear weapons to these powers. 
However, neither of these Govern-

~ has made any concrete pro-
posals in this regard. There is an In-
creaSing awareness that the extension 
of nuclear protection to non-nuclear 
states is difficult of implementation 
and does not by itself constitute an 
effective check against the proll1e-
ration ot nuclear weapons, . Govern-
ment consider that the Ilnly effective 
(Uarantee against the nuclear threat 
would lie in the elimination of nu-
clear weapons and their delivery 
vehicles and Government have, 
therefore, proposed that a treaty on 
non-proliferation of nuclear weapons 
which provides for substantial nuclear 
dlaarmament by the nuclear powen 
should be concluded without furthe'l' 
delay. 

Withdrawal of Kaahmlr QueatlOII from 
U.N.O. 

°514. Shrl HlmatslDclla: 
Shrl Bameah_r TaIlUa: 

Will the Minister of Extemal Affairs 
be pleased to state: 

(a) whether it is a fact that India 
i. urgently considering to withdraw 
the Kashmir question from the U.N.O. 
and take a fresh question to U.N.O. 
\hat Pakistan has attacked on India; 

(b) if not. the reasons therefor; and 

(c) if so, when the final decision in 
this regard is likely to be taken? 

The Minister of Extemal Affain 
(Shri Swanll SInrhl: (a) No, Sir. 

(b) and (c). India lodged a Com-
plaint against Pakistan's aggression. 
This aggression has not been vacated 
and 80 the complaint continues on the 
agenda of the Security Council. 

Pal< IIring III Dogral 

°525. Shri Rameshwar Tantla: 
Shri ~  

WiJI the Minister of Defence he 
pleased to state: 

(a) whether It is a fact that one 
Major was killed by the Pakistan 
firing in Dograi on the Stir November, 
1965; 

(b) if so, whether any protest ho. 
been lodged with the U.N. MilitaQ' 
Observers and also with the Pakistan 
Government; 

(c) if so, their reaction thereto; 

Cd) whether any compensation bas 
been demanded by the Indian Gov-
ernment; and 

(e) whether Government are consi-
dering to take any retaliatory actloa 
against this kind of aetlon of the 
Pakistan military forces durin, ~ 
cease-fire? 

The Mlnboter of Defence (Sbri T. 
B. Chanll): (a) Yes, Sir. 

(b) to (d). This incident took place 
as a result ot the breach commi tted 
by Pakistani troops of an agreement 
reached in October. 1965 by botb 
sides that certain bunkers South of 
Dograi on the East bank of the B.R.B. 
Canal would not be oc<:upied by 
either party. Despite this agreement, 
Pakistan forces occupied the bunkers 
on 5th November, 1965. A cease-fire 
violation complaint was lodged with 
the UN Observers about this ~  

violation of the agreement. However, 
the Observers attempts to persuade 
Pakistan forces to withdraw from th(' 
bunkers did not meet with any sut'-
cess. Not content with this, Pakis-
tani troops opened flre with recoilless 
guns, medium machin(l guns and 
small arms from area south a.nti 




